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,t 22..02.2024)

49Annexure R-IV

(Copy of letter No. Udyog (Bhu)-Laghu

UNA-OA dated

09.02.2024)

Manoj Kumar 2169

e
Place: Una Respondent No. 1 to 3

IAU,Dated: OH .03.2024

JATIN LAL, IAS

B§§=§§Pgn:#'b.)
Ph. No. 01975-225800.

:OUNSELTHROU'

&iRAJktFI v&AW'gogh)
ADVOCATE SUPREME COURT

OFFICE: 3146, FF, Ram Bazar, Mori Gate,
Delhi – 1 10006

E – mail. rQjrashiberi@gmail.com
Mobile No.7827377139.

e
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From

+ The District Magistrate,
Una, District Una (H.P.)

To

Mr. RAJ KUMAR
ADVOCATE SUPREME COURT

OFFICE: 3146, FF, Ram Bazm, Mori Gate,
Delhi – 110006

E – mail. rajrashiberi@gmail.com
Mobile No.7827377139.e
Nb. 886-gBS- /ADC/LrA

D,t,d, - Dh .03.2024

Sub: - Reply to Original Application No. 646/2023 titled as Manoj
Kumar Kaushal versus State of H.P. & ors on behalf of

respondents No.1 to 3 .

Sir,

Please refer to your email message dated 02.03.2024, on the

above noted subject and to enclose herewith please find fair draft reply to

the aforesaid Original Application for favour of filing in the Hon’ble NGT
on behalf of the respondents No.1 to 3. Shri Tilak Raj , Meter Reader office
of the Joint Director of Industries Una, District Una m.P.) is being deputed
to submit the aforpsaid draB in your office for filing the same in Hon’ble
NGT on behalf of aforesaid respondents.

e

Kin Lal, IAS
District Magistrate,

Una, District Una (H.P.).
Ph. No. 01975-225800.

Dated .03.2024

Encls: As above.

Endst. No. /ADC/LFA

A copy is forwarded to: -

1. The worthy Chief Secretary to the Government of
Shimla alongwith copy of reply to aforesaid OA for favour of iriformation
please w.r.t. his department letter No.STE-E(3)-5/2022 dated 21.02.2024.

2. . The Principal Secretary (Industries) to the Government of
Himachal Pradesh Shimla alongwith copy of reply to aforesaid OA for
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favour of information please w.r.t. his department letter No. 1ND-A-
E005/2/2021 dated 16.02.2024.

3. The Ld. District Attorney, H.P. Legal Cell, Himachal

Bhawan, 27, Sikandr:a Road, New Delhi for favour of information & all:ther

necessary action please.
4. The Joint Director of Industries, District Industries Centre,

Una alongwith copy of reply to aforesaid OA for information & auther
necessary action please.

5. Shri Tilak Raj, Meter Reader office of the Joint Director of

Industries Una, District Una (H.P.) for further immediate complian9e.

e
D£trict Magistrate,

Una, District Una (H.P.).
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

In Ref. O. A. NO.646/2023

IN THE MATTER OF:-

MANOJ KUMAR KAUSIIAL

Vs.

STATE OF HIMACHAL PRADESH AND OTHERS.

WRITTEN REPLY TO THE APPLICATION OF

THE APPLICANT ON BEILAT JF OF THE No. 1 to 3

THE STATE OF HIMACIIAL PRADESH ALONG

WITH ALL ITS CONCERNED DEPARTMENTS.

PRELIMINARY OBJECTIONS:

That the application of the applicants is not maintainable in

the present form and is liable to be rejected.
District Magistrate,
Hoa, District Una (:A.P.)

The applicant has not approached this Hontble Tribunal

with clean hands as such the applicant is not entitled to any

relief from this Flon'ble Tribunal.

3. That the application of the applicant is bad for hiding

material facts from this Hon'ble Tribunal.

4. That the applicant is estopped by this act and conduct

restrained from filing of the present and subsequent

application or any suit and case in the Tribunal of

competent jurisdiction of the land against the respondent.J%’€4
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5. The application of the applicant is bad for the wrong

joinder of the required parties, hence the same is liable to

be dismissed and rejected.

6. The applicants have no cause of action and at the same

time no right to file the present application against the

respondent hence the same is liable to be dismissed.

+ 7. That the application of the applicants is barred by the law

of limitation.

8. That this Hon’ble Tribunal has no jurisdiction to entertain

the present application of the applicants.

PARAWISE REPLY:

1. That the Paras No. 1 & 2 of the application of the

applicant are need no reply.

District R£agi8tf8%%
Una, IIistrict Una (A.P)

2 That the Para No.3 of the application of the applicant is

wrong and denied. It is wrong to say that in army we

found greenery everywhere but in civilisation we found

new industries are challenged the forest area and entire

forest flora and fauna because these industries setup,

cutup of hills and uproot the trees normally effected

human life.

9

It is submitted that the Divisional Forest Officer, Forest

Division Una District Una (H.P.) vide his office letter

No.15072 dated 22.02.2024 (copy annexed as
{

Annexure R-I) has reported that on receipt of a

proposal with regard to establishment of State of Art

IAM

Sr.Nf).

„„.yi g
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+’+ Industrial Area in Village Pandoga from Industry

Department. The status of land proposed in this case

was 'Banjar Kadim’ and 'Gair Mumkin Choi ((}air

mumkin naIa)’ in the revenue record, but as per

Hon’ble Supreme Court of India’s orders dated

12.12.1996, the proposed land was treated as 'Forest

Land’ and accordingly the case was forwarded to the

Competent Authority for the necessary approval, under

the provisions of Forest (Conservation) Act, 1980.

e

It is worthwhile to mention that the Assistant Inspector

General of Forests, Government of India, Ministry of

Environment, Forests and Climate Change (Forest

Conservation Division) Indira Paryavaran Bhawan,

Aliganj, Jorbagh Road, New Delhi vide letter No. File

No. 8-91/2014-FC dated 19 March 2015 had conveyed

in-principal approval accorded by the Central

Government for diversion of 60.29.20 ha forest land in

favour of General Manager, District Industry Centre,

Una H.P. for the establishment of the State of Art

Industrial Area in village Pandoga Uperla, District Una

in which 9930 trees/saplings were involved with

various conditions. In view of conditions imposed in

the in-principal approval, User agency has deposited

required amount as per detail given below:-

District MaI
tHe+ tina {H.p.)

1. For compensatory afforestation =

2. Net Present Value =

3. Contingencies@ 5% on C. A. =

4. Departmental charges @17.5% =

Rs. 77,40,900/-

Rs. 5,09,46,740/-

Rs. 3,87,045/-

Rs. 13,54,658/-

++J:%
Sr.t30.

1lt,gl
FIn le

fR:Tq
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5 . Cost of 9930 trees/saplings

6. VAT

Total:

Rs. 1,93,83,399/-

Rs. 26,65,217/-

Rs.8,24,77,959/-

It is also submitted that in compliance of the

conditions laid down in in-principal approval, Sr.

Assistant Inspector General of Forests, Government of

India, Ministry of Environment, Forests and Climate

Change (Forest Conservation Division) Indira

Paryavaran Bhawan, Aliganj, Jorbagh Road, New Denli

vide letter No. File No. 8-91/2014-FC dated 21 July,

2015 had conveyed final approval accorded by the

Central Government for diversion of 60.29.20 ha forest

land in favour of General Manager, District Industry

Centre, Una H.P., for the establishment of State of Art

Industrial Area in Village Pandoga Uperla (upper),

District Una. Out of 9930 trees of various species and

classes involved in the current diversion case, 7781

trees of various species and classes were marked and

handed over to HPSFDC Ltd. for exploitation during

the year 2015-16 and 2016-17.

e

District Maj
: ;,*, Di,t,i,tUna (A.n

3. That the para-No.4 of the application of the applicant is

wrong and refuted in extenso. It is wrong to say that in

Una Himachal Pradesh Pandoga area industry are setup

in 2016 but till today only 5 – 6 industries set up and

hill area damaged by industries department and other

departments, no any regulations following by the

industry department issued by the environment

mrnrstry.

MM

f;DO

D?'' y,I}&:El

& tw:JW
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It is submitted that the averments made by the

applicant that only five industries have been set .up are

also wrong and baseless. It is further submitted that till

date department of Industries has allotted 54 numbers

of plots in industrial area to 50 numbers of industrial

units and 25 numbers of industrial units have been set

up with an investment of Rs.13511.43 lacs providing

employment to 569 persons. While 25 numbers of

Industrial Units are in the process of being set up with

projected investment of Rs.4094.00 lacs and projected

employment to 656 persons. List of units to whom

industrial plots have been allotted and their current

status is enclosed at Ann&ure –VI.

e

IAa* A-
It is worthwhile to mention that the development and

industrial development is made in order to Generate

and create maximum numbers of emplo)'ments to the

local youth and revenue in the state. This development

is to increase the standard of the poor inhabitants of the

local area. It is good to the change the life style and

provide the basic facilitjes to the local public. The

increasing unemployment and poverty is the great

challenge to the Govt. in case it is not addressed in that

case it will lead everyone towards hungriness, drug

edition, poverty etc. The industrial area in question is

being developed to meet the above noted proposes,

ends and objects not on the cost of damage and removal

of the greenery, trees, grass, species, flora and fauna but

with all of these, with the prior permissions of the all

Di 8tria Magistrate,
Una, :3.i strict Una W.F;}

e
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concerned authorities, departments, tribunals and

ministries. The development is being made but no

damage to the forest, flora and fauna is made.

4. That the Para No.5 of the application of the applicant is

wrong and denied in toto. It is wrong to say that no any

rule and regulation followed by the industry department

as per the instructions issued by the environment

rnrnrstry.

R

e

It is submitted that the averments made by the applicant

that no rules and regulations were followed by the

Department as per instruction issued by Environment

Ministry are wrong, devoid merit, facts and

circumstances of the establishment of the industrial area

and the application is merely an attempt to derail the

development of the State. All codal formalities have

been duly completed prior to declaration this Industrial

Area as is evident &om the facts submitted henceforth.

Prior to transfer of this land in the name of Department

of Industries for setting up of Industrial Area, the case

for clearance under Forest Conservation Act was

submitted to Ministry of Environment, Forest &

Climate Change, Government of India. Ministry of

Environment, Forest & Climate Change, Government

of India has accorded necessary approval under FCA

vide letter number F.'No. 8-91/2014-F.C. In lieu of the

land transferred to the department, the equal land was

transferred to forest department for compensatory

afforestation by Revenue Department, and an amount

Una, iist;ict tJ!!; in.R)

,\AMI,

Sr NO

\ if

155



a+ +

of Rs.5,09,46,740/- was deposited with Forest

Department towards NPV of the forest produce and for

carrying out compensate afforestation. The DPR for

Rs.88.05 Crore under the MIIUS scheme of

Government of India was . approved by Ministry of

Corporate ' Affairs for development of this Industrial

Area and all the works have been carried -out in

accordance with the approved project. Against the total

area measuring 60-29-20 hectares acquired for the

project, the Industrial Area has been developed Qnly

over 29-40-86 hectares while the forest wealth standing

on rest of the area has been left untouched. It is,

therefore, evident that the Industrial Area has been

developed only over 48.77% of land and maximum

efforts have been made to retain the forest wealth over

the maximum possible area.

e

©!s€zriot Ma:
T.. „, n::If.ri,::; TIna (W.Bi

5. That the Para No.6 of the application of the applicant is

wrong and denied in toto. It is wrong to say. that one

common effluent treatment plant (CETP) was proposed

but till today no (CETP) built.

It is submitted that in reply to the averments made by

the applicant that initially Common Effluent Treatment

Plant (CETP) was proposed for this area but has not

been installed it is submitted that although a CETP with

5 MLPD capacity was proposed to be established in

Industrial Area Pandoga. However, keeping in view

the nature of units established in the Industrial Area, the

proposal was kept in abeyance.

Sr Nfl

;ji.iRQ@
-fline
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It is worth mentioned here that presently,- there are only

two Industrial Units in the Area that discharge liquid

effluents in the area i.e. M/s Hindustan Farmdirect

Ingredients Pvt. Ltd. and M/s Iaa Macleod Distillers

India Ltd. While the former is in orange category and

discharge is about 25 KLPD and installed Effluent

Treatment Plant ZETP with Zero Liquid Discharge

(ZLD) of 35 KLPD capacity. That latter has discharge

of about 67 KLPD and has installed ETP with ZLD of

75 KLPD capacity. Keeping the view the fact that there

is negligent effluent discharge from the established

industrial units and necessary inftastructure to treat the

effluents is in place and functional, the establishment of

CETP would be a sheer wastage of the public money.

Therefore, the proposal for CETP in Industrial Area

Pandoga has been kept in abeyance as of now. If the

need is felt in future for establishing the CETP, the

same shall be established. Such large projects have their

own period of gestation and it is not expected that these

projects will be established overnight. Similar is the

case with this project also. Within few years from now,

this area is expected to be one of the best Industrial

Areas of the State in terms of industrialisation. The

Government of Himachal Pradesh is fully aware of its

role and responsibility towards protecting the

environment and forest wealth of the State. In order to

bring more investment in the State ' to increase its

revenue sources and to generate employment, such

projects are the need of the hour. State Government

Bistrict Magistrate,
Una, District Una W.:F;)

;,#'!)yI!{%
(Ib& ///Sr NO,

Da{e

-i>,T-.„,,b 5

4;}if-Jg;:’H
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-: + understands and ensures a very fine balance between

the development and environment protection. No

vjolation of any sorts has been made while' developing

this project and all the generalized statements made by

the applicant are without material facts and devoid of

any scientific facts or evidence.

6. That the Para No.7 of the application of the applicant is

wrong and denied in toto. It is wrong to say that the

nine thousand nine hundred thirty trees are uprooted

and cut from the proposed land but till today new trees

are not shown in the area.

fAQ.,
It is submitted that the area in question was only waste

land and only surkanda or grass was there which is

being destroyed by itself during every rainy seas on due

to the flood in the naIa. The new forest area is

demarcated and many new trees & grasses are planted

and the same is now growing and can be seen. But the

applicant does not want to accept this reality.

District Magistfate,
T f: n, Di!+,r ict Una (ii,P;)

It is worthwhile to mention here that in compliance of the

conditions laid down in in-principal approval, Sr. Assigtant

Inspector General of Forests, Government of India, Ministry of

Environment, Forests and Climate Change (Forest Conservation

Division) Indira Paryavaran Bhawan, Aliganj, Jorbagh Road,

New Delhi vide letter No. File No. 8-91/2014-FC dated 21 July,

2015 had conveyed final approval accorded by the Central

Government for diversion of 60.29.20 ha forest land in favour of

General Manager, District Industry Centre, Una H.P. for the

e

}}/\MISS

b\ b !p]qI! ICi I
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+
establishment of State of Art Industrial Area in village Pandoga

Uperla, District Una. Out of 9930 trees of various species and

classes involved in the current diversion case, 7781 trees of

various species and classes were marked and handed over to

HPSFDC Ltd. for exploitation during ' the year 2015-16 and

2016 -17. He has also reported' therein that as per condition of

approval, necessary compensatory afforestation has also been

carried out in following areas under Una Forest Division, Una:-
e

year of
plantation

2016-17

-do-

-do-

.do.

-do-

-do-

--do-

Name of area

R.F. Badhera

R.F. Polian Beet
(Tibbian)

R.F. Bhadsali

(Jungle Bhadsali)

R.F. Ispur
(Ispur Uperla)

R.F. Lam

R.F. Behdala

(Chokhyal)

R.F. Basal

(Thakurdwara)

Total

Area (Ha)

5.03

5.00

15.00

12.00

9.00

4.66

10.3

60.99

No. of plants planted

5500

5544

16500

13200

9900

5126

11330

67100

Distact
Tina, DistIIcE tIna

e

It is further submitted that the Joint Director of Industries

Una District Una (H.P.) vide his office letter No. 1nd/U/Dev/IA

Pandoga/- 4119 dated 22.02.2024 (copy annexed as Annexure

R-II) has reported that the land measuring 60-29-20 hectares was

identified in Village Pandoga, Sub Tehsil Ispur, District Una,

159



\ \

+ H.P. for setting up of new Industrial Area. The land measuring

60-29-20 hectares was transferred in the name of Department of

Industries by. the Department of Revenue vide letter No. .D(3)8-

12/2015 dated 06.08.2015 as informed by the Principal Secretary

(Industries) to the Government of Himachal Pradesh Shimla vide

letter No. 1nd-ACF)10-5/2013 dated 06.08.2015. The detail of

land transferred in the name of department of industries is as

under: -e
Sr. I Name

No. 1 Village

of 1 Khata/ 1 Khasra
Khatauni I No.

Area (in
hectare)

Kisam

(type

land)
ani ar

of
No
654I

a

1244

1257

1263

3 -23-92

7-22-69

0-81 -93

Kadeem

Banjar
Kadeem

Banjar
Kadeem

-do-

-do-

-doT

-do-

3.

g' L
Pandoga

'

Pandoga

Pandoga

3 Banjar
Kadeem

Banjar
Kadeem

!>i3tricti®ags{;rat;kn 3

c -do-

-do-

-do-

1432

1433

1434

1-60-89

8-86-35

Banjar
Kadeem

+
a Banjar

Kadeem

Banjar
Kadeem

P 00-56-96

a -do-

-do-

-do-

1435

2753

2832

0-11-11 Banjar
Kadeern

a 0-49-53

02-63-15

Banjar
Kadeem

Banjar
Kadeem

a
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+ 02-15-66 1 Banjar
Kadeem

a

Kadeern

a

Kadeern

a

Kadeem

a

Kadeem

a

Kadeem

a

Kadeern

a

Kadeem

a

Kadeem

a

Kadeem

o

Hence it is evident from the above that the category of land

is Banjar Kadeem and no forest land has been diverted for this

purpose. The revenue papers of the land are also enclosed

herewith at Annexure-II.

7. That the Para No.8 of the application of the applicant is wrong and

denied in toto. It is wrong to say that this industrial area was for

the green field industries but chemical industries are also allowed

in this industrial area

12. 1 Pandoga

a

a

5

a

a

1

1

a

Pandoga

-do- 2833

-do- 2834

-do-. £OJJ

-do- 2837

+ -do- 293 1

-do- LV JL

-do- 3190

District Ma:
;.ntr§.ct TIna

-do- 3192

-do- J 17't

-do- 3195

e

r\he
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It is submitted that although a CETP with 5 MLPD

capacity was proposed to be established in Industrial Area

Pandoga. However, keeping in view the nature . of units

established in the Industrial Area, the proposal was kept in

abeyance. Presently, there are only two Industrial Units in the

Area that discharge liquid effluents in the area i.e. M/s Hindustan

Farmdirect Ingredients Pvt. Ltd. and M/s Ian Macleod Distillers

India Ltd. While the former is in orange category and discharge

is about 25 KLPD and installed Effluent Treatment Plant ZETP

with Zero Liquid Discharge (ZLD) of 35 KLPD capacity. That

latter has discharge of about 67 KLPD and has installed ETP

with ZLD of 75 KLPD capacity. Keeping the view the fact that

there is negligent effluent discharge aom the established

/I / n industrial units and necessary infrastructure to treat the effluents_--JMA Wp is in place and functional, the establishment of CETP would be a

13istdct Baagistrate, sheer wastage of the public money. Therefore, the proposal for
th:a, i)istri.ct Una (A.Pl) “ ' . * '

' CETP in Industrial Area Pandoga has been kept in abeyance as of

now. If the need is felt in fbture for establishing the CETP, the

same shall be established. Such large projects have their own

period of gestation and it is not expected that these projects will

be established overnight. Similar is the case with this project

also, Within few years 6:om now, this area is expected to be one

of the best Industrial Areas of the State in terms of

industrialisation. The Government of Himachal Pradesh is fully

aware of its role and responsibility towards protecting the

environment and forest wealth of the State. In order to bring

more investment in the State to increase its revenue sources and

to generate employment, such projects are the need of the hour.

State Government understands and ensures a very fine balance

b’t

+

o\AId’'1;g/(
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i\t-
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n t f
between the development and environment protection. No

violation of any sorts has been made while developing this

project and all the generalized 'statements made by the applicant

are without material facts and devoid of any scientific facts or

evidence.

1) That the Regional Tribunal H.P. State Pollution Control

Board Una (H.P.) vide his office letter No.

HPSPCB/RO/Una/OA No. 646 of 2023/2023-2645-46

dated 22.02.2024 (copy annexed as Annexure R-III) has

reported that the State Government has proposed to set up

a State of Art Industrial Area for the establishment of

various kind of industries viz. Chemical, Glass, Ceramic,

Mechanical and allied product, service establishment,

Engineering, steel furniture, pharma, steel wire, wooden

furniture, food based, paper based. The HPSIDC has also

proposed a project namely Green field project for

Common Effluent Treatment (CETP) of capacity 05 MLD

for the treatment of waste water likely to be generated

from the operation of upcoming industrial unit in the

proposed industrial area. The term 'Greenfield’ does not

imply the establishment of a Green Category of Industry;

instead, it means to any entirely new project. Hence, the

a\Ferment of the petitioner regarding imparting of

misinformation in Draft EMP/EIA report is false. As the

proposed project of CETP falls under the Category “A”

projects prescribed in EIA Notification 2006 hence

required prior Environmental Clearance as p9r the

provisions of EIA Notification 2006. As per the provisions

of EIA Notification 2006 Environmental Public Hearing

©

District Baagist;rate,
Una, i)ist;ricE Tjna (A.g)

y+sRo/
J-

g-/S'".
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d was conducted by the State Board on 03.01.2017 and

submitted to the MoEF & CC of GoI which has granted

Environmental Clearance to the establishment of CETP

vide letter No. F.No. 10-25/2015-1A-'III dated 14.01.2019

for the construction of Common Effluent Treatment Plant

(CETP) of capacity 05 MLD in Industrial Area Pandoga.

Further, he has reported that at present the Industrial Area

Pandoga has already been developed and 18 numbers of

industry are already in operation, while 07 numbers of

industries are proposed/construction stage which are

falling undQr the Consent mechanism of the State Board.

The H.P. State Pollution Control Board ensures that

effluent generated by the water polluting industries is

being treated in their captive Effluent Treatment Plant.' The

inspections of these industries are being done. on regular

basis by the State Board. He has further mentioned in his

report that development of new industrial areas in the State

pertains to' the HPSIDC. The State Board while granting

consent to the industries ensures the scientific disposal of

the effluent/emissions of the industries. In the present case,

a c'ETP was proposed for the treatment of the effluent

which is being generated by the industries in the area,

however it has been kept in abeyance by the Industry

Department due to lack of effluent discharge by the

industries. However, the Industries which are generating

waste water have installed their captive Effluent Treatment

for the treatment of waste water with ZLD (Zero _Liquid

Discharge) facility and the State Board carry out regular

6

District Magistrate,
Una, District tJna W.B)

164



–'\ C–

N inspection/sampling of these units to monitor compliance

of the effluent w.r.t. the prescribed standards.

2) That the Mining Officer Una District Una (H.P.) vide his

office letter No. Udyog (Bhu)-Laghu-UNA-OA .ManN

Kumar 2169 dated 09.02.2024 (copy annexed as

Annexure R-IV) has reported that the area in question is

related with Industrial area in village Pandoga Tehsil

Haroli District (H.P.) and as per the Hiinachal Pradesh

Minor Minerals (Concession) Minerals (Prevention of

Illegal Mining, Transportation and Storage) Rules, 2015

mineral concession over private land is granted in form of

mining lease & over Government land the concession is

granted by Auction only. In present case, the land is

developed for industrial area in village Pandoga Tehsil

Haroli District Una, H.P. & no mineral concession is

granted by his office. Only cut and fill work over the area

was observed. There is no provision in the Himachal

Pradesh Minor Minerals (Concession) Minerals

(Prevention of Illegal Mining, Transportation and Storage)

Rules, 2015 for granting permission of plot development

work.

:Di$trict Magistrate,
Una, District Una (H.R)

8. That the last para as well as prayer clause is false frivolous

and same is vehemently denied..

It is submitted that the development is demand of the time.

The state of H.P. is small poor state which has not much

industries and source of revenue, employments generation.

Due to which it’s the policy matter df the State to generate

revenue and employment in order to increase per-capita

DUe

IIne
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-N income and upliftment of the living standard of the public of

the State and in order to achieve this novel cause they inviting

the corporate houses and industrialists to establish industries

in the State and the State has identified the areas after the

survey of all authorities.

It is submitted that the all of these informations were provided

to the applicant and his wife by way of information under the

right to information Act. After the receiving _ these

informations he approached to this Hon’ble tribunal in order

to pressurise and disturb the work of public development.

It is worthwhile to mention here that the area in question is

marked as industrial area in 2015 and the applicant has not

made any such complaint to any of the authority. But he made

this complaint because he uses to sell dry auks in the trade

fare but the authorities found that neither he is producing the

,a}y fruits nor he is growing the same. The trade fare authority

of India has made complaint to the State govt. to investigate

and find out the credentials of the applicant whether he

manufactures the product or purchase from manufacturers and

resale it. The investigation made and the authorities found that

he has cane furniture show room in the market of Una city

and he does not manufacture this furniture. Due to which the

application of him was rejected and he could not install his

stall in the trad fare due to which he has made this application

just to achieve this ulterior motive and hidden design. The

applicant has grudge against the Govt. authorities and Govt.

for the rejection of his application to participate in trad .fare in

Delhi

District :iWagjgiirate,
Una, DistrIct Una (H

e

:'i'
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PRAYER:

It is therefore most respectfully prayed that the application of the

applicant is false frivolous and vexatious arid the same is liable to

be dismissed with heavy and exemplary cost in the interest of fair

and natural justice

And the reply/response submitted before this

Hon’bIc National Green Tribunal may kindly be accepted the

reply on behalf of the respondents No.1 to 3 in the intwest of

Justrce.

Place: Una

8

Respond at No. 1 to 3

LbW.
JATIN LAL, IAS
®iigtddtI%ighatq,
WHEn$i%ttit&t%£q©b.).
Ph. No. 01975-225800.

Dated: q .03.2024

TIIROUGIJ CQUNSEL

ADVOCATE SUPREME COURT
OFFICE: 3146, FF, Ram Bazar, Mori Gate,

Delhi – 1 10006

E – mail. rQjrashiberi@gmail.Com
Mobile No.7827377139

;Ii;Ii),b
,;..'.L.lb=
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t+ BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

In Ref. O. A. NO.646/2023

IN THE MATTER OF:-

MANOJ KUMAR KAUSHAL

Vs
STATE OF HIMAC]IAL PRADESH AND OTHERS.

9
AFFIDAVIT

I, Jatin Lal S/o Shri Naresh Kumar LaI, aged 36 years, permanent resident

of B-18, Second Floor, Moti Nagar, New Delhi- 110015 presently, posted as

Deputy Commissioner-cum- District Magistrate, Una District Una (H.P.) do

hereby solemnly affirm and declare as under:-

1. That I am an officer of the respondent No.1 and one of the respondents of the
above noted case and I am fully conversant with the facts and circumstances

of the case and I am competent to swear and state in evidence by way of the
affidavit.

2 That the accompanying reply is drafted by the counsel under my instructions

and instance based on my personal knowledge under official capacity and

official record, being an officer of the state govt. The averrnents made in the
reply are to be treated the part and parcel of this

for the sake of brevity.

fadav ar

U

not/\being

Did;ricE h£adgtlate8
ba,'D£glge£una Gi XJ

el Verification

I, the deponent above-named herein verify on this q day of March, 2024,

that the contents of the all the paras of the above-mentioned affidavit are

true and correct to the best of my knowledge derived from the official

records and nothing material has been concealed therein.

=.aLa'
District Magistrate,
UlaDd@halftuna (}i.PJ

: + e . :lb
+'t=163

ie £aeaafaD03F ;>’ i c-OCr:.r'i(
C.IoverA?o iF f #:

,Or it{t Identifi:3 h'
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No. \SOI 2,.
H.P. Forest Department

Dated Una, the r#AnO2- goAl
The Deputy Conservator of Forests,
Una Forest Division, Una m).

From:

To:+ The Deputy Commissioner,
Una, District Una (HP),

Sub: Original Application No. 646/2023 titled as Many
Kumar Kaushal versus State of H.P. & ors.

ZoHO 9<?yo

THpT'

bA?fLEa ' Kindly refer to your office letter M. 851-54/ADC/LFA

TBjT\ ; d 0 7 • O 2u • 2 0 :: := ===: :i: : : : :== iKe d th at Re s P o : se/rep 1jn
the averments made in the original Application No. 646/2023 titled as

Manoj Kumar versus State of H.P. & Ors. Has been prepared and

enclosed herewith for favour of further necessary action please.

Sir,

e Yours faithfully,

sushirfumar,

Deputy Conservator of Forests,

Una Forest Division, Una (HP).

ATTESTED

S U P e r i n t eIA1d e n t G ra d e = 1

Olo the Deputy Commissioner,
Una, DisH. Una (H.R)
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No.

H.P. Forest Department

Dated Una, the

e
From:

The Deputy Conservator of Forests,

Una Forest Division, Una (H.P.).

To

The Consultant (Judicial),

Hon’bk National Green Tribunal,

Faridkot House,

Copernicus Marg, Near India Gate, New Delhi,

Delhi-110001 .

Sub: - Original Application No. 646/2023 titled as Manoj

Kumar Kaughal versus State of H.P. & ors.

e
Sir,

Kindly refer to your office email message dated

06.02.2024 whereby the copy of order dated 08.01.2024 passed by the

Hon’bIc National Green Tribunal in aforesaid Original Application

has been supplied to this office for hurther necessary action.

In this connection, it is submitted that the Hon’bIo

National Green Tribunal vido order dated 08.0 1.2024 has impleaded

ATTESTED

S u P e r i n t :1: d d G ra d e w I

O/o the Deputy Commissioner,
Una, DisH. Una (H.P.)
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$
the State of Himaohal Pradesh through Chief Secretary Government of

Himachal Pradesh, Department of Personnel, H.P. Secretariat,

Principal Secretary (Industries) Govt. of Himabhal Pradesh, District

Magistrate Una. Mini Secretariat, Una, Himachal Pradesh, Divisional

Forest officer, Una and HimaQhal Pradesh Pollution Control Board

through its Member Secretary, Him Parivosh, Phase-III, New Shimla-

171009 as respondents No.1 to 5 and dirQoted them to ale their

response/reply to the averments made in the application within two

months at judicial-npl(g),gov.in .

e

1. Response/reply to the averments made in the

Application

It is submitted that Sh. Manoj Kumar Kaushal, resident of

Kotla Kalan Lower, Takka Road, Una Himachal Pradesh has alleged in

the present letter petition addressed to Hon’bIc National Green

Tribunal with regard to violation of environmental norms in setting up

of Industrial area in village Pandoga, Tehsil Haroli, Distt. Una,

Himachal Pradesh.

It is submitted that on receipt of a proposal with regard to

establishment of State of Art Industrial Area in village Pandoga from

Industry Department. The status of land proposed in this case was

'Banjar Kadim’ and 'Gair Mumkin Choi’ in the revenue record, but as

per Hon’ble Supreme Court of India’s orders dated 12.12.19969 the

proposed land was treated as 'Forest Land’ and accordingly the case

was forwarded to the Competent Authority for necessary approval

under the provisions of Forest (Conservation) Act, 1980.

e

It is RnTher submitted that Assistant Inspector General of

XTT]:RgTEB Forests' Government of India, Ministly of Envhonmer$, Forests and

A Climate Change (Forest Conservation Division) Indira Palyava,rana\#Grade_phawan, Aliganj, Jorbagh Road, New Delhi vide letter No. File No. 8_

Gommissionerl
Superint

Denuty

6na+ DisK. Una (H.P')
0/o the
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91/2014-FC dated 19 March 2015 had conveyed in--principal approval

accorded by the Central Government for diversion of 60.29.20 ha

forest land in favour of General Manager, District Industry Centre, Una

HP for the establishment of State of Art Industrial Area in village

Pandoga Up mla, District Una in which 9930 trees/sapjings were

involved with various conditions copy of which is enclosed heInwith.e
In view of conditions imposed in the in-principal approval,

User agency has deposited required amount as per detail given below:

1. For compensatory afforestation T Rs. 77,40,900/-

2. Net Present Value = Rs. 5,09,46,740/-

3. Contingencies@ 5% on C.A. =' Rs. 3,87,045/-

4. Departmental charges @17.5% = Rs. 13,54,658/-

5. Cost of 9930 trees/saplings = - IB. 1,93,839399/-

6. VAT ' = Rs. 26,65,217/-

Rs.8,24,77,959/,Total:

It is author submitted that on compliance of the conditions

laid down in in-principal approval, Sr. Assistant Inspector General of

Forests, Government of India9 Ministry of Environment2 Forests ald

Climate Change (Forest Conservation Division) Indir4 Paryavaran

Bhawan, Aliganj, Jorbagh Road9 New Delhi vide letter No. File No. 8_

91/2014-FC dated 21 July, 2015 had conveyed final approval adcorded

by the Central Govenunent R)r diversion of 60.29.20 ha fore& m.d in

favour of General Manager9 District Industry Centres Una HP fbr the

establishment of State of Art Industrial Area in yinage Paldoga Upe1.la3
District Una.

/

e

Out of 9930 trees of various species and classes invoked in

ATTEgTEIPe current diversion case, 7781 trees of various species and classes

n were lnarkedl and handeq over to HPSFDC Ltd.' for exploitation during

„„„.h;..F''''='"'-:',==',.;'-:,.
Ufa: D:sJ tynE (£ETisslonet
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i
It is further submitted that as per tcondition of approval,

necessary compensatory afforestation has also been carried oat in

following areas under Una Forest Division, Una:

Year of
plantation

Name of area Area (Ha) I No. of plants planted

e
2016-17 R.F. Badhera 5.03

5.00

5500

5544-do- R.F. Polian Beet
(Tibbian)

-do-

-do-

-do-

R.F. Bhadsali

(Jungle Bhadsali)

15.00

12.00

16500

13200R.F. lspur
(lspur Uperla)

RF. Lam 9.00

4.66

9900

5126-do- R.F. Behdala

(Chokhyal)

R=F. Basal

(Thakurdwara)

10.3

60.99

11330

67100Total:

+
The reply/response is submitted for favour of

consideration of the Hon’bIo National Green Tribunal and the sarue

may kindly be accepted.

Yours faithfully,

ATTESTTED

;„„„@.„„-,
O/o the Deputy Commissioner,
Una, DisK. Una (H.P.)

,„,h
Divisional :Forest Officer,

Una Forest Division, Una (HP).
Ph. No. 01975-223636.
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Dated: U.na the 22 . oz . Ii Iq
,A

l-o

The District Magistrate,
Una, DisK. Una, I-Iimachal Pradesh.

D-,
;~ RB~\

\

Subj.ect : Regarding Original Application No.
646/2023 titled Manoj Kumar Kaushal Vs
State of H.P. & Ors8

Sir,

This is with reference to your office letter
No. 851-54/ADC/LFA Dated 07.02.2024 on the subject
cited above.

In this regard the point-wise reply on the
averments made is submitted as under:

I. The land measuring 60-29-20 Hectares was identified

in Village Pandoga, Sub Tehsil lspur, DisH. Una, H.P.

for setting up of new Industrial Area.

2. The land measuring 60-29-20 hectares was transferred

in the name of Department of Industries by the

Department of.Revenue vide letter no. D (3)8-

12/2015, dated 06-08-2015. As informed by Principal

Secretary (Industries) to the Government ofHimacha1

Pradesh vide letter No. 1nd-ACF)10-5/2013 dated 06-

J 08-2015 (copy enclosed at Annex.-1)

+'I;qF

Name of

Village

I<hda/

1<bata

l<hasra

no

Area

(Hectare)

Kisam (Type)

of Land

ATTESTED

,„„h.„„
Glo the Deputy Commissiol
Una, DisH. Una (H.R)

Pandoga

Pandoga

3-23-92

7-22-69

Barrjalr Kadeem

Ba;lRRIRM
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3 1 Pandoga'l -do-

7--Hm-Bizd+

f}M1 T

Pandoga

Pandoga

Pandoga

Pandoga

%;doga

Pandoga

Pandoga

Pandoga

Pandoga

a-;ldoga

B;;aga

Pandoga

mog;
Pandoga

Pandoga

aT;aga

6

7

8

9

10

11

12

13

14

15

16

17

18

19

20

21

+

9

As is evident from above, the category of land- is

Banjar I<adeem and no forest land has been diverted

for this purpose. The revenue Papers of the land are

also enclosed herewith at Annexure-II

3, The averments made by the appeLlant that no rules aid

A regulations were followed by the Dep,rto,.t as pe,
- Int DirEi)+or /I.q'Irfqtri,leI

..,lif~i.nstruction issued by Environment Ministry are

"a’ t)lstt' Una (H'P') wrong devoid of facts and merely an attempt to derail

the developrnent Qf the state

1263

3214/12

65

3215/12

65

1432

1433

1434

1435

2753

2832

2833

2834

2835

2837

293 1

2932

3190

3192

3194

3195

Total:

0-81-93

00-35-59

4-,31 -03

1 -60-89

8-86-35

00-56-96

0-11-11

0-49-53

02-63-15

02- 15-66

05-.06-94

02-28-14

06-28-65-

0-27-02

02-03-37

02-15-35

01-33-80

03-10-05

05-37-07

60-29-20

-.do--

-do-

-do-

-do-.

-'do-

-do-

-do--

-do-

-do-

-do-

-do-.

-do-

-do-

-do-

-do-

Banju Kadeem

Banjar Kadeem

Banjar Kadeem

Banjar Kadeem

Banjar Kadeem

Mljar Kadeem

maTKadeem

Banjar Kadeem

a

ma<adeem
m=Kadeern

Banjar Kadeem

Banjar Kadeem

Banjar Kadeem

Banjar Kadeem

Ma;Radeem

Banjar Kadeem

Banjar Kadeem

Banjar Kadeem

W,rTESTED

S u P e f i J(I e n in t G ra d e n I

O/o the Deputy Commissioner,

Una, DisK. Una (H.P.)
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All codal formalities have.been duly completed prior

to declaration of this area Industrial Area as is evident

from the facts submitted henceforth.

4. Prior to transfer of this land in the name of

Department of Industries for setting up of Industrial

Area, the case for clearance under Forest

Conservation Act was submitted to Ministry of

Environment, Forest & Climate Change, Government

of India

5. Ministry of Environment, Forest & Climate Change,

Government of India

has accorded necessary approval under FCA vide

letter number F.No. 8-91/2014-FC. (Copy Attached at

Annexure=III )

In lieu of the land transferred to the department2 the

equal land was transferred to forest department for

compensatoIY afforestation by Revenue department,

and an amount of Rs. 5,09,467740/- was deposited

with Forest department towards Nl>v of the fbrest

produce and R)r carrying out compensate
afforestation.

6' The DPR for Rs. 88.05 Crore under the Mnus

scheme ' of Government of India was approved by

MlnistrY of Corporate Affairs for development of this

Industrial Area and all the work have been carried out

I in accordance with the approved project. Copy of the

,,*:.=Z=.„..=:i.=::==.::::’:::.1:.i, i=J::
Una, DisH. Una (H.P.)

4

e

8
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It is therefore evident that the Industrial Area has been

developed only over 48.77 % of land and maximum

efforts have been made to retain the forest wealth over

the maxinru in possible area.

8. 'rhc nvcrnrents nIa(Ie by the appellant that the area has

beclr damaged by Industries Department are wrong,

baseless and not based on technical grounds. It is a

fact that the state of Himachal is a hill state and to

develop any project, especially project of this scale,

need based land developnrent is required to be carried

out. Without t.his need based development, project

cannot be established. Perhaps, appellant is not aware

of the fact that prior to developing any Industrial

Area, basic need based infrastructure like roads,

sewage system, water supply system, common facility

centre, power substation, labour hostel, parking area

etc. is required to be developed. Without -- this

infrastructure, the whole purpose of developing the

Industrial Area will get defeated. Had he been aware

of the concept of development7 he would not have

made such illogical statement, devoid of any' material

facts. Merely making the statements without any

substantial technical and documentary- evidence does

not ptove the fact that Industrial Area has been

developed in violation of any rules and regulation.

1 Certificate from development agency i.e HPSID{...: is

J 0 i n t D i r eh O r ( I n a U $ i S ET e n CH 1 0 S e d h e r e IVVi that IAnnex ure wV stating that

Distt. industHe s Can#eIY minimunr and need based developrnent in

na’ Di$tt' Una <H'p'hccol'dance with approved project parameters has

I)cell ctlrried out wh
kT%?giVEtH of this Industrial

Al'c:1. - ' - 7}>-p

SuperinMnt Grade-I
O/o the Deputy Commissioner,
Una, DisH. Una (H.R)

P

e

e
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9. The avaments made by the appellant that only five

industries have been set UP are also wrong and

baseless. Till date department of Industries has

allotted 54 number of plots in industrial area to 50

number of industrial units and 25 number of industrial

units have been set UP with an investment of

Rs.13511.43 laos providirIg emploYment to 569

persons. While 25 number of Industrial UnIts are in

the process of being set UP with projected investment

of Rs. 4094.00 laos and projected emploYment to 656

pergon. List of units to whom industrial Plots have

been allotted and their current status is enclosed at

Annexure-VIp

10. In reply to the averments made bY the appllcant

that initially Common Effluent Treatment Plant

((..''ETP) was proposed for this area but has not been

installed it is submitted that although a CETP with 5

M-LPD capacity was proposed to be established in

Industrial Area Pandoga. However, keeping in view

the nature of units established in the Industrial Area,

the proposal was kept in abeyance.

Presently, there are only two Industrial Units in the

Area that discharge liquid effluents in the area i.e M/s

Hindustan Farmdirect Ingredients Pvt. Ltd. and M/s

Ian Macleod Distillers India Ltd. While the former is

k in orange category and discharge is about 25 KLPD

Joint Dire@ (Industrie9 Ind installed Effluent Treatment Plant ZETP with
’)istt. industries Centre

.'na, Di.tt. Una (H,P.) Zero Liquid Discharge (ZLD) of 35 KLPD Capacity.

The latter has discharge of about 67 KLPD and has

installed ETP with ZLD of 75 KLPD Capacity.

Keeping the view the fact that there is negligent

effluent dischaTge from the established industrial uhits

q+

e

9

ATT£SVgn

;„„„&„..-,
O/o the Deputy Commissioner

Una, DisH. Una {H.P.)
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and the necessary. infrastructure to treat the effluents

is in place and functional, the establishment of CETP

would be a sheer wastage of the public money.

Therefore the proposal for CETP in Industrial Area

Pandoga has been kept in abeyance as of now. If the

need is felt in future for establishing the CETP, the

sanre shall be established.

11. It is also per{inent to mention here that such

large projects have their own period of gestation and it

is not expected that these project will be established

overnight. Similar is the case with this project also.

Within few years from now, this area is expected to be

one of the best Industrial Areas of the state in terms

of industrialisation.

It is further submitted that Government of HimachaI

Pradesh is fully aware . of its rdle and responsibility

towards protecting the environment and forest wealth

of the state. In order to bring hlore investment in the

state to increase its ' revenue sources and to generate

emploYment, such projects are the need of the hour

State government understands and ensures a vely fine

balance between the development and environment

protection. No violation of any SOrtS have been 9made

while developing this project and all the generali,ed

statements made bY the appellant are without material

facts and devoid of anY scientific facts or evidence

It is ther'fore prayed th,t ,ppli„ti.„ ,„,y b,
dismissed with costs.

©

©

ATTESTED

;„„Mh„„-,
IJ loa it hDl s:? hunt: f: IE: ;r) j s s i o n e ?

„„h„_„„„,
District Industries Centre.

Una, DisH,Una HP
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ELLjuring 60+29_20 hectare a g per the Jarnabandi for the Yea!' 2007-08 in fa:YOUt of

{iT:N;tries DepaRment1 Himaohal PratSe$h'for the deveiopnrent of Industrial ARe

g&e,%;e Pandog,, uppe'la Teh gjl and DistrIct Una (HP>'
The land shall be used for the purpo ge for which it has boeR transfe NeJ

.b:f :,Jn a period of 2 years. The u$or D8panrnent shall furnIsh ati!}zatiQl\ ceRi$Gate tO

;;11,i: &ffect ta tha cor,earned Deputy Carntyij$sion8r. The transferee shall ensure that

Ffh',',arcation and mutation ar9 doria irnmeaiat6ly after the land is tr9nsforr6c'. '

The gbave approval iB only for tr8n§f6r of pass9 ssion of Gov$rnrrlent

,}n“J and the owner6t’tip shall renraill DVI th thg Gov8rnrnQnt arId is subject to tIle' filrai

!!={ • Iii(::a{+:if Ite iI : : : :: T::: 1 L I : : :p :: P = = :: i f 1: :: t :: :: == r: }}=
: UpeNnmdera Grade_1

" - . ' O/o the Deputy Commissioner.
ha, Distt. Una (H.P.)

LEcar i f sj :: liZI $T ! ! ! !rF 8 ) t o t

TI !! !::{{{:(ITsFt I # B K 8 n g r &

H &B1;fi { ) ;itn\:t IIr ie : i= F:I tF$ ii teX I : q j B ? t Of I n d U $ f fbI Area in
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it IsI thetefofe, requested to kindly take further necessarY actIon in ho

under illtinlation to this d©par#ment,

yours faithfully,

/

A d d i t j o n a 1 S : c r e t a ry ( j J d 9 B ) nt o t h e

b;; ii:’ if Hlmac,hal P.radp sh.

BN 0 1 1 n d gIXP? ] [f iI:fUriI a t ) 0 mTB dr:1: :!!!i1 9S j 04; e;% ::+ rd ed TO jn

Govt. of H.P
li:FPS:The'AG;$-gum,FC(

'rred .fo aboVeFQrlce
A.p. $hirnJa-1Of !ndustri6$

I Inn Flintt. Una H.Pr

Shlml8,2 with

:,enerai M8n8g Lr, dId, Una DigIt. Una (HPy

q.q!„j.'
Additional Secretary (incis.; to the '

Goa. of Himachal Pradesh.
I
I

i

B :

A
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H.P. STATE POLLUTION CONTROL BOARD
Regional Office Una

Oface: Phase'IV Rakkar Colony, Tehsil &Distt. Una, Pin-174303(H.P.}
Phone: 01975..238131

Website : http://www.hppgb,nic,in e-maII :pcbr9qna2@gmnj],cam
FIBRiB

No: HPSPCB/RO/Una/O A No. 646 of 2023/2023- a£H5_U 6
From: Regional Officer

To

D’“d: aa/Pa/BMg

+ The Member Secretary,

HP State Pollution Control Board,

Shimla-9 (HP).

Subject: Compliance of order dated 08-01-2024 passed by .the Hon’ble NGT in Origina;

Application No. 646/2023 titled as Manoj Kumar Kaushal versus State of H.p. &

Ors pending before the Hon’ble NGT, New Delhi.

Kindly refer to your office letter no. PCB/(DL372) OA No. 646/2023-15245 d?ted

05/02/2024 on the subject cited above. In this regard, the requisite comm.ents/response in the matter

This is for favour of your kind information and further necessary action please.

Sir,

pataining-to this office in the matter is enclosed herewith as Annexure-A.

Yours faithfUlly,

Ends. As above.

e hE=
Regional Officer

HPSPCB Una

b

Copy to: .

The Deputy Commissioner Una, DisH. Una (HP) w.r.t. his office letter no. 851-.54/ADC/1,FA dated

07/02/2024 along with above said enclosure for kind information and further necessary action please.

\:::MP
k Er. Praveen Kumar .

Regional Officer

OIL HPSPCB-Una

ATTEST:ED

B?t:;Eel:„,
\
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a_nnexrrre-A

Parawise Comments jn the OA No. 646 of 2023 titled as Manoi l<pmaT I(aushal ys State of
HP &Ors

1. Contents of para 1 relate to citizenship and occupational status of the applicant whiCh are

matter of record and need no reply.

2-5 Contents of para 2-5 relate to legal framework provided under valiou5 laws for protection

of environment which are also a matter of record and need no reply.e
6. Contents of para 6 relate to establishment of new industrial area by the respondent No. 4 at

Village Pandoga, Tehsil Har8li Distt. Una (HP) are a matter of record. It is subqitted that
information available with the State Board the State Govt. has proposed to set UP a State gf
Art Industrial Area for the establishment of various kind of industries Viz. chemical, Gla?s

& Ceramic, Mechanical and allied £>roduct, service establishm’ent7 Engineering, st?el

furniture, pharma, steel wire, wooden Rrmiture, food based> paper based'

That the respondent No. 4 i.e. HPSIDC has also proposed a project nameIY _(yeT We

pr,j,ct for c,mn,on Effluent Treatment Plant .(CETP) of capacitY 05 lyLe The
tre£nent of waste water likely to be generated aim the opeTation of upcoming_iTy.UStI@T

u:it in-the proposed industrial a;ea. The htm. 'Green6eld' does not,impIY dIe ?t?FHshin=f

:: ca:::1:::= f:: i= =i ::::eu;!:: i := =;d;ri:Ljb= 1L> ==; i=n}=r=:i :: :yi : eSLpigFS):Free::h;
is false.

operational in Industrial Area Pandoga is annexed as Annexurc- II

re:t•F::Eu :iF1 = 1 :i:it ep ==?i: i;if;ng;gig;drS; 1 iF :: T :# g:=:IFi:THen: ia
7-11
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Department of Industry and needs no reply brom the replying respondqnt. As regard to the
issue ofEnvironmdntal Clearance, the HPSIDC has already obtained Env. Clearance from

the IVloEF& CC of GoI (attached as Annexure-I) for Common Effluent Tr4atlnent PInt

(05 ML:D). However, the construction of same has not been started by the in4pstry
department due to lack of effluent discharg'e. In this context, the copy of letter rec6}yed
from Joint Director Industries, Una is enclosed as Annexure-III. i

II

Contents of para 12 relate to location of Boarder Security Force (BSF) training’. i.date

near to which pertains to calls for reply of the respondent No. 4 & 6.

12.

@
13.

Contents of para 13 relate' to apprehension of the applicanf of climate .change due;to
establishment of industrial area which calls for study of the meteoroldgical departmeht:

14-15. Contents of para 14--15 are denied as stated. It is submitted that developMent Qf neW

industrial areas in the State pertains to the HPSIDC. The Statd Board while .gdating
consent to the industries ensures the scientific disposal of the effluent/emissions of the

mdustries. In the present case a CETP was proposed for the treatment of the efflu int
which is being generated by the industries in the area, howeter it has' been kept in
abeYance bY the Industry Department due to lack Of elfluent discharge by the
Industries. However, the Industries which are generating waste water have installed
their captive Effluent Treatment for the treatnfent of waste water with 'ZLD (Zero
Liquid Digcharge) facility and the State Board carry out regular inspection/sampling of
these units to monitor compliance of the ealuent w.r.t. the prescribed btanduds.

16-17. Contents of pup 16-17 regarding cutting of trees and leveling of hills calls for reply"of
the forest and industries departments.

18 Contents of para 18 applicants concern for appointment of committee do not calls for
reply of the replying respondent.

e 19-20. Contents of para 19-20 relate to judgments passed by Hon’ble Supreme Court Qhi I./h
are a matter of record.

21-22. Contents of para 21-22 are denied. It is submitted'that no compliant. has been received

in this matter in the office of replying rebpondent. The issues of cutting of .trees and
leveIing of hills calls for reply of the forest'and ihdustries departmbnts.

23(i-ii). Contents of para 23(i-ii) are denied. It is submittal that the Industrial Area

Pandoga is being developed by the respondent no. 4 & q aBer obtaining mandatory
Forest C!'baranQe from the Ministry .of Environwent, F&est& Climate Change)
Government of India vide letter number F.No. 8-91/2014-FC. C'bpy enclbs6d .as
Annexure„'IV.

23(iii). in reply,to 23(ii) as already subrnitt ad.in para supra the ' term 'Gredraeld P;ojec{’

.ATTRSThE) @cans to an entirely new project rather than industry of Green Category etc. The
I , ' .. jpdustry Department hps clearly proposed to establish diff9rent type’of industries- in

@/ ... . 'qe Industrial Area Pandoga including Chemical =Pharma etc. ' which HWy to
Superintehdent Grade-1
O/o the Deputy Commissioner, '.

Una. DisH. Una (H.P.)
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geherate effluent and for' the tr6atmeht af'ef$ueht a common Effluent Treatrhent
Plant was also proposed.

23(iv-v) Contents of the para 23(iv-v) needs no reply from the replying respondent.

23(vi-ix) . Contents of the para 23(vi-ix) relate to cutting of trees and leveling ofhillg

calls for reply of the forest and industries departments.

. 23(x) Contents of the para 23(x) are denied.

}\'wry,$§THI)

,„,.„„k.„..-,
,)jO the Deputy Commissioner,
Una, DisH. Una (H.R)

I
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To,

MIs Himachal Pradesh State Industrial Development Corporation Limited
New Hirnrus Building,
Shinia - 171 001, Himachal Pradesh
Email: hpsidc@}rediffmail.corn

Subject: Proposed CETP - 5 MLD at Pandoga, Himachal Pradesh by MIs
Hirnachal Pradesh State Industrial Development Corporation Limited
• Environmental CI'eararlce - reg.

This has reference to. your online proposal No. 1A/HP/MIS/30340/2015 dated

Sir

15k' May, 2017, submitted to this Ministry for grant of Environmental elearance (EC)
in terms of the provisions of the Environment Impact Assessment '(EIA) Notification,
2006 under the Environment (Protection) Act, 1986.

2. The proposal for grant of environmental .clearance to the project 'Proposed
CETP - 5 MLD at Pandoga, Himachal Pradesh promotbd by M/s -Himachal Pradesh
State Industrial Development corporatIon, Limited. wes considered- by the ExperJ:
Appraisal Committee (I'nfra-2) in i'ts 19th mee b-ng held on 27-29 June, 2017, 28th
meejing held on 5th March„ 2018, 32nd meeting held on, 2-4 July, 2018 and 35th

meeting held on 29-31 October, 2018. The details of the projQet, as per the
documents submitted by the project proponent, and alio ag informed during the
above meeting, are as under:-

(i)

(ii)

(iii)

(iV)

(y)

(Vi)

Proposal No. 1 A/HP/MIS/30340/2015

Annexure-1

F d,. 1, _v, I ?dr r -?A-bE

F, No.tO-25/2018-tA-III
Government of India

Ministry of Environment, Forest and Climate Change
(IA.111 Section)

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 14th January, 2019

Common Effluent Treatment Plant (CETP)_ 'of 5 MILD is proposed .at Khasra
No.1244, 1257, 1263,3214/1265,3215/1265.,1432,143-3,1434,'1-435, Kita-9,2832
of Village Pandoga, Tehsil Haroli, District Una (Himachal Pradesh).

Total site area is 2.-511 Hect. (25,112 sqm). The nearest National Highway is
(NH-22) at a distance of 500 m in the south direction and state highway (SH-
25) at distance of 6,88 Km in the NE direction. Nearest railway station is
Panoh about 7.88 NE direction and UNA Railway Station about 12.80 km SE
(Aerial distance) from project site.

Terms of Reference was granted to the project vide F.No.10-25/201-5-'1A.III
dated 29th February, 2016.

Public hearing. (consuttation) was conducted on 3rd January, 2017 at project
site

Wabr Requirement will be 15 KLD and will be met out through bore Well

Waste water quantity will be 5 ,Ml.D. The. treated water from the .ZL-D based
CETP plant can be used in horticultural aetlvity and also can be sell it back to

ATTESTED - ' &s
Page 1 of 7
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(vii)

(viii)

(iX)

(X)

(Xi)

3. The project/activity' ig covered under'eategory .-'DJ ':Qf . iterrI .7(h): 'eETPs" Of; the
Schedule to the EtA NotiHcaIQn, 2006, and- reg-uires 'appraisal- at :SEAC- level.
However due to applieability-'Qf-general Condition i,e.,-'Pur}jdb: Inter-State .bound:aries
at a distance of 3.35 km (W),- the proposal is appraised at:C:entEal 'levQl.

4. The EAC, deliberate'd: .the' propos-dI 19tt’ meeling .held .on .27-29 June, 2017,
28th meeting held on 5ttl-;M'arch, 2018, 32nd- meeting h.did on 24 Julyi. 2018: :and 35th
meeting held on 29.31 Octo.bir, 2018. .After detailed' delib_eratio.ns on the prQpo§al
and additional information. pr6vfded by the PrQjeQt:propQn9nt„ the 'EAC teeomm'ended
the project for grant of Environmental .C)IeafarIOe. A§' per recornm'endations of the
EAC, the . Ministry of £Envi[Qnmdrit, Forest and' 'Climq Ie .Change .hereby accords
Environmental ClearaAee :t6 .the .projeet 'P-©posed' :eBTP - '5 ML.D at Pandoga,
Himachal Pradesh profnoted by M/$’HimBGh.el PMgfbgh':Stdte Industd.iI Development
Corporation Lirni,ted, under the provigions. df 'the EIA Nbtificdtibn, 2006 and
amendments/Circulars issued -thereon; and stfbj'ect- .to the specific and general
conditi'ons as under:-

PART A - SPECIFIC CONDITIONS:

(i)

(ii)

(iii)

(iV)

(V)

Proposal No. 1A/HP/MIS/30340/2015

the individual industrial unit or builders to mihim'lze the use of bore well water
for horticulture and flushing purpoSe by Pipelines.

Bio sludge can be used as manure. The chemical inorgarfic hazqrdous sludge
will be sent'to the solid waste management facility for final disposal. Used oil
will be sold to the- registered dealer/vendOr. Discarded containers will be
decontaminated and given to the state authorized vendor.

Power requirement will be 2,000 kW a.nd will be supplied by 1-32 KVA
Substation. It will be souloed from Himach81 Pradesh State Electricity Board.
Two DG sets of 1000 kVA capacity will be ingtalled for emergency backup
supply

Investment/cost of the prQject is Rs. 33,89 Crore.

Employment ' potentia,I: During Construction 1-50 workers- and -during
operational pha qe 30 workers will work. Indirect Employment is about 12300.

Benefits of the project: : Positive impact Pn enVironMent in terrns df better
management of waste water in the. region, More,'employment opportunities will
be created and AeSthdtics Of the area'will improve.

The project pr6ponents will implement- the project only Bfter- getting Consent to
Establish from the Himachal Pollution Control Board.

It shall be ensured that primary treatment of effIuents to the level of ihfiuerrt
quality standards as prescribed-'by the- -Board, is agc6Kain’ed_a{ the mernb.er
units

Members shall only be alloWed access to the.CETP if they have consent from
the State Pollution Control: Board.

A dedicated ,gcce ss controlled c6nveyance system shall
transporting effI.uents frorn the meFnbef units. io the GETP.

be provided for

CQnformanGe'-to the influent and 9§!.q§FhWg#s shall be the responsibility

b
Page.2 of 7
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of the CETP.

The Design of the CETP should be as approved by the PollUtion Control
Board.

(Vi)

(vii) The compositi'on of Industries and waste water quantity shall be restricted as
follows:

Textile

Food and Spice

Bakery and confectionary;

Synthetic Detergent

Pharmaceutical (Ayurvedic and
Hornoeopathic’
ml mobile Assembling and

services without Metal Plating and
finishinl

(viii)

(iX)

(X)

(Xi)

(xii)

(xiii)

(XiV)

Proposal No. 1ArFIP/Mls/30340/2015

a m dll textile units not to
exceed 500 KLD

not to exceed 1250 KLD

its not to exceed 250 KLDconfection,

Total effluents from all Synthetic Detergent
Units not to exceed 750 KLD
c eutical
units-not to exceed 1500 KLD
Total effluents fr6m all 'such automobile

not toassembling. and servicing units
exceed 1250 KLD

The CETP shall operate on the principle of ZLD into inland suTface waters.
Treated effluents .shall be used in Horticulture and shall also be sent baGkl in

ratios of their receibts, to 'the various industrial units for recycle and reuse to
the satisfaction of the POllution Control Board.

There shall be Flow meters at inlet and outlet ,of CETP to monitor the flow,
Suitable meters- shall be prQvided to measure the quantity of effluent received,
quantity of effluent recycled/reused and discharged:

The units and the CETP will maintain daily log. bQOk of the- quantity and. quality
of discharge from the units, quaAtity of inflow into the CETP, details. of the
treatment. at each stage of the CETP including th,e raw mateFials used,
quantity of the treated water proposed to be recycled, reuse.d within the teXtile
par}dunits, quantity of the treated effluent discharged. All the above
information shall be provided on-line of the web site' exclusively prepared for
the purpose by the C'ETP owner, The website shall be acce$sible by the
public. The financial grId -energy details of the C:ETP will also be proVided
along with details of-the workers of the CETP.

Periodical monitoring shall be carried out. for the functioning ,of CETP and
outlet parameters.

The MoU between CE.TP and member units shall indiCate the. maximum

quantity of effluent to be sent to the CETP along with the quality.

Individual members to the CETP shall treat theIr efEluents ,in. Primary treatment
systems to the Inlet quality 'standards of th-e .CETP as presGtibed by the State
Pollution Control Board,

Individual MeMbers shall segregate their ’wastes in to concentrated and
diluted streams and also as per- the natUre ef chemical contaminati6.n vis.
Cr*6, Ni, Pb, Zn etc and store them as per .conditions to be specifi:callv
imposed in this regards by the State Pollution Control Board.

AVTRST EID

=„„.&..„.
O/o the Deputy Commissioner,
Una, DisH. Una (H.P.)

Page 3 of 7
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Chemical recovery and reuse, either in-house or outside shall be practiced to
the satisfaction of the State Pollution Control Board. Use in agriculture shall
be exercised with caution after getting the irrigation management plan
approved by the SPC)B.

All tankers carrying untreated wastes and all hazardous and other waste$
shall be properly labeled and transported as per the Hazardous- and Other
Wastes (Management and Transboundary) Rules, 2016.

The detailed design of the various unit operations shall strictly' conform to the
directions of the state pollutiOn control board as given in the consent to
establish.

(W)

(XVi)

(xvii)

(wII) The Project Proponent and the St8te Pollution eontrol B6ard should ensure
that the Member Ship of the CETP :is restricted to onjy those industries which
legitimately exist in the area. A list of industries in this regards shall be
prepared by the Association which will have the 'f611owing details.

e

e

•

•

e

e

e

(XiX)

(Do

(mi)

(xxii)

(xxiii) Any changes in the manufacturing process, installed capacity OF the qu’ality or,
quantity of effluents as agreed upon in the- Initial MOU-bQtQeen the bperato-r
and the member units, wIll only be done after an approv81 of the Gujarat .State
Pollution Control Board in the matter. ' - .'

ATTESTED

Proposal No. 1A/HP/MIS/30340/2015

Name of Industry
Office Address

Location of IhdUstry
Status- of Consent under Water Act:along with order -.nurnber.

Status of consent under.Air Act along With order number.
Production capacity as per consent orders.
Total industrial Effluent to C)ETP as:, per eQn-sent order.

The Unit shall inform -the State Polfution. Control Board. at le8sf a weQk prior to
undertaking 'fnaintenance actiVities in the recycle ey$tem and store/dispose
treated effluents under their adVice,in the matter.

The unit shall alSO imRrediqt6 ly 'Inform -the P611utibn ConfraI Board of any
breakdown in the reCycjing system, .store the effluents in the interiM period
and dispose efflue-nts only as advi'sed by the Pollu€ibn Control Board..

The unit shall maintain a roby gt system of conveyance for prirn'ary treated
effTuents from the mpmber UnitS. and constantly rnonitor-the i-nfl.uent quality to
the CETP. The Managernent of -the CETP' and .the indMd'ual ,member shaH be
jointly and severally responsible for convdyance and Dr@treatment - of
effluents. Only those units will be authorized to send their .effluents to the
CETP which have a valid consent .of the Pollution Control Board 'ah-d which
meet the primary treated standards as prescribed. Tha CETP operator s.hall
with the consent of the State Pollution Cohtrol Board, retain the powers to
delirIk the defauFter unit from enterIng the conveyance sygte.m,

The CETP operator will maintain an annual register of member units which
will contain the details of produCts wIth installed capaGities .and quality and
quantity of effluents eccepted for disoharge. This WII form a pan Qt the:inN.al
end renewal applications for consent to. operate ;to.be made bbfare the gt£ie
Pollution Control Board.

;.„„-a,.„.
O/o the DeputY Commissioner

Una, Dish Una (H.P.)
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(xxiv) The treated effluent from CETP shall be blended with treated sewage prior to

its discharge in river.

(xxv) Domestic water requirement is 0.675 KLD, whIch will be met through Water
Tankers supply.

(xxvi) The quantity of hazardous waste i.e. ETP sludge to be generated from CET'P
facility shall be handled and disposed to nearby authorized TSDF site as per
HWM Rules, 2016.

(xxvii) Non Hazardous solid wastes and sludges arising out of the operation of the
CETP shall be adequately disposed as per the Consent to be avdiled from the
State Pollution Control Board. Non Hazardous solid wastes and sludges shall
not be mixed with Hazardous wastes.

(xxviii) The effluent from member units shall be transported through pipeline. In case
the effluent is transported thorough road, it shall be transported through CETP
tankers only duly maintaining proper manifest system. The vehicles shall be
fItted with proper GPS system.

(XXiX) Before accepting any effluent from member units, the same shall be as
permitted by the SPCB in the consent order. No effluent from any unit shall be
accepted without consent from SPCB under the Water Act, 1974 as amended.

(xxx) The CETP sha\I have adequate power back up facility, to meet the energy
requirement in case of power failure from the grid.

Mi) All the recommendation of the EMP shall be complied with letter and spirit. All
the mitigation measures submitted in the EIA report shall be prepared in a

matrix format and the compliance for each mitigation plan shall be submitted
to RO, MoEF&CC along with half yearly compliance report.

(xxxii) The project proponent shall set up separate environmental management cell
for effective implementation of the stipulated environmental safeguards under
the supervision of a Senior Executive.

(xxxiii) The funds earmarked for environment management plan shall be included in
the budget and this shall not be diverted for any other purposes.

(xxxiv)Project proponent should develop green belt all along the periphery of the site
with native plant species that are significant and used for the pollution
abatement.e

(XiX) As per the MinistrY’s Office Memorandum F.No. 22-65/2017-1A.Ill dated 1=t

MaY 2018, and proposed by the project proponent, an amount of Rs. 67.78
Lakhs @ 2.0% of project cost (expansion) shall be earmarked under
Corporate EnVironment Responsibility (CER) for the activities such as ra,Id
d.eyeIF>pm,ent solar panel for street lighting, construction roads in the locality,
skill development programs, drinking-watar facilkie s and health t.famp£-ir{’-tK8
area as proposed. The actIvitIes proposed undQr CER shall be resiri(,tQd to
the a Fee;eg area around the project, The entire activities proposed under the
CER shall be treated as project and shall be manitQred. The honitoring report
shall be submitted to the regional offIce as a part of half yearly boHbH dni.Jg
report, and to the District Collector. It should b8 posted €>n -the Qebsit8 qf tha
project proponent,

oRb
PageS oF 7
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PART B -G_EJIERAL_CONDITLQN§

(i) A copy of the environmental clearance letter shall also be displayed on the
webgite of the concerned State Pollution Control Board. The EC letter shall

also be displayed at the Regional Office, District Industries Centre and
Collector’s Office/ Tehsildar’s office for 30 days.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its concerned Regional
Office

e (ii)

(iii) Officials from the Regional Office of MoEF&CC', Dehra.dUn who would be
monitoring the implementation of- environmental safeguards should be given
fun cooperation, facilities and documents/data by the project proponents
during their inspection. A complete set of 'all -the docurnents submitted. to
MoEF&cc shall be forwarded tO the APCCF, Regional Office of MoEF&CCI
DehradurI.

In the case of any change(F) in the $.cope of .tha pmjectl the project would
require a fresh appraisal by :this-.MiFlstry.

The Ministry reserves the right to add additional safeguard measUres
subsequently, if found necessary, and to. take. action including rev?king of.the
enviror;men{8tearance under the provisions of -the Environmental (Protection>
Act, 1986, to ensure effeGtive, iMplementation. of the suggested safegUard
measures in a time bound and satisfactory manner.

All other statutory clearances such. .as the,9pprovals for $torage of'did.s.el from
chief Controller-of Explosives, Fire .D6partment, Civil Aviation Department,
the Forest Conservation Act, 1980 and'the Wildlife (Protection) Actl '1972 ,etc.
;hall be obtained J as applicable by prQject proponents from . the respective
competent authorities.

These supulations would be enforced among' others urld-er the provisions. of
thg–Wit;;-(Preventbn and Control of Pollution) Act, 1974. the Air (Preve.rItiT

?hTFeElIYi£;if;a tIll::?LiES l:?ll4J8i£ndvIFenEll7L£EFJ;#gPlaBt: 8

The projec.t proponent shall advertise in a}-least'tyo local Newsp;apErs wideIY

Dehradun.

£Inel7Feb: aLIgFin: t ::jrlog1L e:; a3nJ : :fsa I : : epIrE:hi :rbQe #alhodnel 1 !!:8:nT: i: USat h !
Na£iorIal Green Tribunal Act 2010'

Ba:nooR: y?t I f1tg 1 1 :1 eg :7 EES / IS : : fc?phal I I CTr pSaerEi IEX 1 t8?b : LQPLoOnGSVt :: dSa :FIT ? Re

&VPWgTED

(iV)

(V)

(Vi)

(vii)

e
(viii)

(iX)

(X)

Proposal NO, INHP/MIS/30340/2015
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Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall dlso be put
on the website of the company by the proponent.

The proponent shall. upload the status of compliance of the stipulated EC
conditions, ihcluding- results of monitored data on their websit6 and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF&CO, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; PMa.5, PMro, SO2, NOX (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the project
shall be monitored and displayed at a convenient location near the main gate
of the company in the public domain.

The environmenta\ statement for each financial year ending 31$t MaFch in
Form-V as is mandated !o be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed underthe Ehvironrnent
(Protection). Rules, 1986, as amended subsequently I shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Office's of MoEF&CC bY e-
mail

This issues with th9 'approval of the Competent AUthoritY. , h
(Kusha1 Vashlst)

Director

(Xi)

e
(xii)

5.

Copy to:

1)

2)

3)

4)

5)

6)

7)

The Additional Chief Secretary, DepaFtment ,of: :Environment, Science and
Technology, Paryavaran Bhaw.an, Near US CIUb, shinrla - 171'OOI, Himachal
Pradesh

The Chairman, Central Pollution Control Board, Parive sh Bhavan, CBD-cum-
Office Complex, East-Arjun Nagar, Delhi - 32.

The Member Secretary, Himachal Pradesh State POllution Control, Board,
Him Parivesh, Phase=III, NewShimla - 171009, Hi'machal Pradesh.

The Additional 'Pfi'ncipal chief Conservator .of Forests (C.), Ministry of
Environment, Forest and Climate Change, Regional Office (NCZ), Regional
Office (NCZ), 25, Suk)hash Road, Dehradun - 24800'1 .

MonItoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.
e

Guard File/Monitoring File.

MoEF&CC website. A
(Kushal Vastlist)

Director

ATTESTED

„„,„a.„..,
O/o the Deputy Commissioner,
Una, DisH. Una (H.R)

Proposal No. -1A/HP/MIS/3034C)/2015 \

'\
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Annexure-II

rg:RE
1

2

3

hiarne & Address of Industry
Menterprises, Plot No. D-13, Ind. Area Pandoga, Tehsil Haroli,
DisH. Una HP

1 METLMm;;na;m
Distt. Una

mxmiRlm:FpaZ
Una HP

4

5

6

mI m-HoR;R7JiTomm®-nMiRiarc)it
Distt. Una HP

ba;mm=mem;laMli=mm5,IAPandoga9
ITehsil Haroh, Distt. Una HP
o oga, Tehsil Han)IiI
Distt. Una HP

7

8

9

10

1 ehsil Ishpw, Distt.

MMmndoga9 Sub Tehsil
Ispur, DisK. Una HP

Una HP

at_a9 Plot No-B-7(2), Industdal Area Pandoga,
Tehsil Haroli District Una HP, 1772071

mRPandoga, Tehsil Haroli, DisH. Una

11 MmaG-iiii);;aIR;;;=aMmmMZs), Plot

INo. B_1_L hd. Ana Pandoga2 Tehsil Huoli, District Una HP

12

13

14

15

16

a
Tehsil Hafoli Distict Una HP

mm( A), IAPandc)ga, T'hsi1
Haroli, DisK. Una HP

1 , Industdal Area Pandoga,

Tehsil Haroli District Una HP
o gap Tehsil HaToli, Distt' Una

mpmcTcnBTe–C
19: In&ustrial Area Pandoga, Tehsil Huoli, District Una HP

17

18

k;%©=aLmmmnmmMIREa
/ feb:It][F;co: ::i):sgT iFf :I/rel[][AFfl [i = 1 1 ( i ) IA P a n d o g a ) Teh snH aol i )

Distt. Una HP HP

A$'T®STED

e(iii:' '.'eerinte Grade-I

\JIa the Deputy Commissioner,
Una, DisH. Una (H.P.)
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Ann exu re-iiI

No:.Ind/U/Dev/IA Pandogd- dog I

OffiCe of the Joint Director Industries,
District lndustries Centre, Una, H.P,

Dated: Una the 26 F )H£4
Fo

The Executive Engineer,
HP PolUtion Control Board .
tIna> Himachal Pradesh.

e Subject:
Sir.

RegaFding CET:P in Industri81 Area Pandoga

This is in reference to the discussion she Id with your:good self on the

subject cited above. In this regard it is submitXed that 'although & CETP ' with 5 MLPD

capacltY nus plc>posed to be established in Industrial. Area Pandogal However keeping in

vle\\' the nature of units established in the IndGstrial Area, the proposal was kept 111

abeyance.

As you ale aware that there-ara only two IndUstrial Units in the Area

that discharge liquid efHuents in the area i.e M/s Hindustan'Fanndirect Ingerdi.TPs'Pvt. Ltd"'

and M/s Ian Macleod Distillers Indib Ltd. While the 'fdrmets discharde is abour'25 Kl'PD

and installed ETP with ZLD of 35 KLPD Capacity. The later haS discharge of about 67

KLPD and and installed ETP with ZLD df 75 KLPD Capacity.

Keeping the view the lack of effluent discharge from the Industrial

unitsl the establishment of ('ETP with suah a hIigC public fudds whould be a wastage of

resources. Therefore the proposal for CETP in Industrial Area Pasndoga has been dropped

a s of DOWd+

q*
bi;if

$ Flo'J

DalaI:

Yours Faithfully

. M'
+ Join;bfrector Industries,

DIstrict Industries eellbce,
Un8 District -Una, H.P,
Phono: 01975..223002

) IS\
T \

it')
Dal)

AfYTB:f3T:BID

S u P e r i n t e 1hG ra d e n 1

L): It hEsiP hunt: f# B: ;rI i s s i o n e C
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IRq

F. NoI 8-91/2014 . PC
Government of IndIa

Ministl:Y of EuVironlUent1 Forests and CIImate Change
®or'egt Conservation Division)

##$

Indira ParyaVaraIr Bhawan
Aliganj, Jorbagh Road

New Delhi .. 110003

Date: 19111 March, 20is

(31::£:::j:aJRg;,e£T£ g::::p’
Shimla,

Sub: Divepsion of 6082920 ha of forest land in favour of General Manager, District
Industries Centre Una, H.P+ for the establishment of State of Art Industrial Area in
viljage Pandog8 Uperl8 Distt. Una, within the Jurisdiction of Una Forest Division,
Disth Una, Him8chal Pradesh.

Sir,

lanl directed to refer to the State Government’s letter No. Ft. 48-2797/2014 (FCA) d4ted
18.09.2014 on above mentioned subject seeking prior approval of the Central Govenlment under
Section-2 of the Forest (Conservation) Act, 198'0 and subsequent letter No. Ft 48-2797/2014
(FCA) dated 02.01.2015, forwarding klfonnation/documents, as sought by the IVlinisby. Proposal
of the State Govemment, along with the subsequent informati6n/d6cuments furnished by the
State Government was exaadned by the Forest Advisory Committee constituted under Section- 3
of the Forest (Conservation) Act, 1980.

Aft3e,r careful exanrjnation of the proposal of the State Government and on the basis of the
re<.,onunendation ofthe Forest Advisory Committee, the Central Government hereby conveys the

'in_prjncipJe’ approval for diversion of 60.2920 ha of forest land in favour of general Manag%
District iaustribs Centre Una, H.P, for the establishnlent of Stdc of Art Industrial Area in
village Pando-ga Uperla Distt. Una, within the Jurisdiotion of Una Forest Division, DisK. Una,
Hilnacha] Pradesh subject to fUlfilment of the following conditions:e
(i)

(ii)

(iii)

(iV)

Legal status of the diverted forest land shall remain unchanged;

Compen$atory afforestation over the equivalent S!)amlat land (oommunity land) shall be
raised anc} maintained by the State Forest Department at the co$t of the User Agency;

The land identified for the purpose of CA shdll be clearly depicted on a Survey of hIdia
topo sheet of 1 :50,000 scale.

The 8hamld land identified for raIsing oornpensatQr'y afforestation shall be tran$ hlled
apd mutated in favour of the State Forest Dopnrtlllont befhl'e issuc, or tllo slil ito.II
ole4ranQe;

(V) The Shen lai !and transferred and mutated in favour of'the State Fore8t DeparRhertt £hcttl

b,e :of J/IEd bY Ih.e State Government as RF under 8eOaQn-4 or PF under gQctian-b9 ofthe
IWhaK FOre Sf Ac:tt 1927 or under the relevant $ectton(8) Of the toed FIwest A<.11 }p27

ATFESTED
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latest wHlin a perIod of six months from the date of issuo of Stage-II approval. The.

Nodal Qfficer shall report colnpHanco in this regard along with a .coPy_of jh? original
not}RQation declaring ;he non-forest land undp $eotic>n 4 or !@aop ?9 of the k,rdian

Fo4est Act, 1927, as the case any be, within the stipulated pedod to the Ceatral
Government for information abd record;

(Vi)e
The User Agency $hall transfer the cost of raising and maintaining the con}pensatorY

a#@restation, at the current wage rate, to the State Fotest Depaltment' .The fghpfe.m,fY

inchde appropriat; provision for anticipated cost increase fa works scheduled Br
sub,sequent years;

(vii) The State Government shan charge the Net Present Value (NPy) oftjw. fT!!mp?iF

gIV;rE:1:efIBE: 1:FInP:jP :::; f; ! 1% ![gO ?;e;11 tO$: :$ ;L1:[1rd:rb g:gSTJ;q: 1j4: 11&I§§§
kC{vR) No. 202/1995 a’nd 'th; guidelines issued bY afs Minis bY vide its' lettet No' s-
3/2007-FC dated 05.02.2009 in this regard;

(v i H) {::;! !! :III!i=; fS: :jIdr;i::[1i: : :::: ::::::=iS jajDiS::3 game{@}%) ;
determined, as per the Bhal deoigiQn, Qf the 'hon’bIc Supreme' Cowf Df india;

(ix) AH-the Ends received eoIn the us+ agencY under -the plOIO_CtI eocP{ \tl: Re:{sE:i
f9r regeneration; aemarcitioH'of safety @ae, shall be ttansfened to Ad-hoc CAMPA in
the.Saving Bma Accotnt 'pertaklingto' the.§tate'eoaoenred;

The User Agency stun dbtah ae. EnvironHeat Clearaace as per the plovisiovs of the
Envirolunental Protection).Act} 198§, .if hqtami;

(xi) No 1labour camp stun be.estabBshed Qa the forest land;

(xii) The User Agent/y sMU provide heIs preferably altenrate -fuels to the labourers and the
it;if &orhr& at -the 'sit; so a. to avoid mry damage and pre$sure on the. nearby forest

e (xiii) The boundary of the diverted 'forest .land shall be deuwoated on grdund at #re project
bostj by wee flag four feet .Mgb reirdorc.ed cement co.ncret9 pijlars, each inscribed with its
seAl ;urnberj i>rwzd ald back .bearing and distance from.pillar to pillar;

areas;

(xiv) Thq layout. plan of the $ropo sal shall not be-chaaged WithQUt the prior apprOval of the
Central Government.

(XV)

(XVi)

The fQrest land shall not be Used for any purpose other than that speQi Bed in the proposal;

The forest. land pnpased to be diverted shall under no circumstances be uansferred to
my other agency, department or person without prior .approval of the C'erltrai
GovernlnenB

(xvii) No:daIluge to the flora and fauna ofthe'adjoini@ area. shall be oaused;

(xviii) Any tree felling shall be done only when it i$ unavoidable and that too under strict
sup%vision of the Sbto,Forest Department.

(XiX) PeIJibg $h4ll be done only in built up area and bare minimum felling $b8 Il bopennitted in
oUT! !!?n-b}HIt UP aleas. Felling of trees before the . start of coisttuotion should be
vw16ed by the concerned DPO,

A7,yVESITIll)

S U P e r i n t J!!RI11a ra d P w 1

O/o the Deputy Commissioner -
Una, DisK. Una (H.p.)

196



–'Ltg– 36) r
f#

(

V
+;+

y(XX)

Ii.'

(XXi)

In case of blank areas along the roads planting of trees ghould be done in at least 5 meter
wide strip.

Only built up area should be fencdd so that other arMs are available for Gee movement.of
aniBlals.

(*iii) Along the arterial roads, natural fore$t§ shalIId be maintained,

(xxiii) No additional or new path will be con$truQted iiside the forest area foI carrYing OPt any

activities wlatQdto-thepr6j® I Walk:

e (xxiv) The user age1lay shall submit the annual sel$oompli Bnoe repOrt jh fe:pea_of the above
conditions b the $tate.Gdvernment and to'ttie'conoeried Regj9491 Office of the MinistfY

regularly.

(XXV)

& wildlife3„and

(xxvI) The User Agency aga.' a$ '$'Md'l}b.jqjIAilit:$baa.';$:cd@ iii;£®+q'brQviqions;oEM
all Acts,-'Rules, Reg$tatior$-ind=GiiadIIkes,’!fdI't6dibl}g:lj6i4Z::{hR}fj$gs’:@$plicable to

the pr6jQo-t.

Pt
F + •

\b+ '

Copy to:
I

A$$istan'

:T'.+bl I J;

1-t'-:/j;

}!ST.;;:
IS

• b :
b &

li
P{

• C'

fe
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P No.: Udyog (Bhu)-Laghu-UNA-OA Man(.)j Kumar d1 69
Office of the Mining Officer, Una - '

DisH. Una (H.P.)

Una
O9.O2.&o2y

Dated: g#888898
To

he District Magistrate ,
Una ,District Una H.P .

-;,{.!'.}::}{C)

Subject: Original Application No 646/2023 titled as Manoj Kumar Kaushal Vs State of H.P &
Ors

Reference: No 851-54/ADC/LFA dated 07.02.2024

Sir

In compliance to the directions contained in letter No 851-54/ADC/LFA dated

07.02.2024 , on the subject cited above, it is submitted that the area in question is related with Industrial

area in village Pandoga Tehsil Haroli District Una H.P. It is submitted that as per The Himachal

Pradesh Minor Minerals (Concession) Mineral Prevention of Illegal Mining, Transportation and

Storage) Rules 2015 mineral concession over private land is granted in form of mining lease & over

Government land the concession is granted by Auction only. In present case the land is developed for

industrial area in village Pandoga ,Tehsil Haro li District Una H.P & no mineral concession is granted

by this office. Only cut and fill work over the area was ob.served. There is no provision in The Himachal

Pradesh Minor Minerals (Concession) Mineral (Prevention of Illegal Mining, Transportation and

Storage) Rules 2015, for granting paT,rission of plot development work.

This is for your information & consideration, please.

Sully,Yours

(N
Mining Of$ccr,Una

Mobile No +91-98 lb5 1 9502
e.mail lilminingofficeruna la

Endst. No.: As above dated 09.02.2024===••HIP=•

Copy to:
The Geologist Zone-11 Himachal PradeFh for information, please ..

(Neerbj Kant)
Mining Officer,Una

Mobile No +91l-98 165 1 9502
: lninillgoai@la@gmail.comJm\@STR3) e.mail:

S u P e r i n t :1: d Jt G r a d e = I

O/o the Deputy Commissioner,
Una, DisK. Una (H.R)
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BEFORE THE NATIONAL GREEN TRIBUNAL._ . -'- ..'_ ;' .„'.'__ -_-'_-;_- -

PRINCIPAL BENCH AT NEW DELHI ,; Th

ORIGINAL APPLICATION NO. 646 of 2023

IN THE MATTER OF:

Manoj Kumar Kaushal ...................... Applicant
Versus

State ofHimachal Pradesh & ors. ................... Respondents

Jatin Lal S/o Shri Naresh Kumar Lal, aged about 36 years, presently posted as District

Magistrate, Una District Una, Himachal Pradesh, the respondent in the above Original

and retain

h/l bY'
to act and appear for me/us in the above Original Application/ Suit/Petition/ Appeal reference

and on my/our behalf to conduct and prosecute ( or defend) or withdraw the same and all

proceedings that may be taken in respect of any application connected with the same or any

decree or order passed therein, including proceedings in taxation and application for review,

to file and obtain, return of documents and to deposit and receive money on my/our behalf in

the said Original Application/ Suit/ Petition/ Appeal/Reference and in the above matter. I

/We agree to ratify all acts done by the aforesaid Advocate, in pursuance of this awqlority.

Dated this the Q7%ay of February, 2024

t:;. Application/suit/appeal/petition/reference do hereby
0O Lkv\OFClQ f:

apeoint
r\

Accepted, Identified and certified

Advocate
>! ': \ !) 1

<sp-ondent?No.3

e
Code No. 3 Xl S

IVIEIVIO OF APPEARANCE

To,
The Registrar,
National Green Tribunal,
New Delhi.

Sir,
Please enter my appearance on behalf of the Petitioner (S)/ Appellant (S)/Respondent

(S)/ Opposite Parties/Intervener in the mentioned above.

Dated this the 4 day ofFb%'„af2024

AdvoGaththe Respondent/State
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